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*10, K.V.Venugepal Rae

CORAM

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERA
AT HYDERABAD.

Date ¢f order : 5

BAD BENCH

.p.1996,

0.A.Ne.618/96.
Between

1, A.Maheshwar

2. P.Amrutha Leela

3, Vv.Vv.L.,N.Acharyulu
4, Jeeja Bail

5., K.Ajay Srinlvas

6. K.v.V.Goepala Sharma
7.7.Geetha Bal

8. G.Shebha

9, N.Paédmavathi

11. R.Satyavani

12. v.S5.Prakash

13. M.Raj Kumar .

14, T.Venkateswara Rae

15. T.V.M,Phani Raja Kumar

lé. R.V.Rajasree

17, N.Vijayalakshmi }

18. M.L.Swarupa Rani .. Applicants

And

1. The Employees’'State
Insurance Ceorporatien,
Rep. by the Directer-General,

'Kotla Read, }
New Delhi. "

2. The Andhra Pradesh Empleyees'
" State Iasurance Cerporatien,
Rep. by Regienal Director,

Regienal Office,
5-9-23, Hill Fert Read,

Hyderabad-500463. .. Respandents
(_J-—--)
Ceunsel for the Applicants . Shri P.Naveen

Rao

Counsel for the Respondents .. Shri N.R.Devargpj, Sr. &GSC

Hen'ble sh;i Justice M.G.Chaudharl :-Vicg;Chairm
Hon'ble Shri H.Rajendra Prasad : Member (A)

Oréery

=)

-"

(Per Hen'ble Shri Justice M.G.Chaudhari 1 Viqé-CEai:man) . .

Heard Shri P.Naveen Rae for the épplicant a
pavaraj, Sr. CGSC fer the respondents. |
2. The applicants seek té challenge the netifi
dated 8.5.96 and claim that their appsintment t

LDC although made en adhoc basis should be regul
witheut they being requireé to geo thraugh the ae

d shri.N.R.

cation
the post of «

arised
lectionprecesss

.l...z




-2,

v~ as under the notiflcatien dated 8.5.96.',It may be nentioned

that thé'saié aetificatien entitles the applicants fte appear

at the examinatioen for the proposed selectien thereunder

" without being required te be re-spensored by the Employment
Exchange. We have a@mitted the O.A. on 23.5.96 and had
allowed the applicamts te submit their applications fer

appearimg at the examination fer the selection urger the
notlfication dated 8. 5.96 and participate in the gelectien

process subject te the eventual eutceme eof the case.
v 3. Teéayvnanother jdentical questlon has(come p befere us

raised by amether LDC werking with the Empleyees’ State

Imsurance. Corpeoratien in O.A.No.1062/96 seeking ldentical

relief with reference te the netificatien dated 8.5.96.
After hearing Shri P.Nidveer Rae for the qpplica‘t and Shri
| N.R.Devaraj, Sr. CGSC fer the respondents and after neticing
v’ the decisien; ef the Her'ble Supreme Ceurt in Ci i1 Appeal
Nes.5032—5/199£ {n Directer-General, E.S.I.C. § Anr. Vs, Sari
Trilek Chaad & Ors dated 10,12,92 ané in State of Haryana & Q
vs. Plara Singh & Ors. AIR 1992 SC 2130 we have negatived |
the cententien ef the applieaﬁt ;n that case. Sincé the
instant case alse invelves the séme point it Has been takem
in tbg;list for fina?&rders on request frem Shri N.R.Devara
v’ amé:i;c consent of Shri P.Naveen Rao,fgf the reasons recordt
en 0.A.Ne.l062/96 sgparately today we held that the applica
in the instant case haVe ne cause of action snrd théy are ag
entitled te claim the relief which they have| prayed f@f
and the 0.A. is liable te be dlsmissed.. . E |
4. In the result, theio.A. is dismissed; No order as te
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W efitharcase ks vacateduwidtheutiaxedudieacts, Fhe right ef
applicents te apply in pursuance ef the n@vificati@n date
8. 5 96 and participate in the selectien pre cess f@r regu

qi; qelectimm.wwc'w-ﬂ\ e W"""{ .. . ‘,

( M.G.Chaud
Dateé- 5.9.1696. Vice~Chairg

D ctated n Open Ceurt
b"rr ﬁ\/’/l:lb‘l/f‘ié
_ , : 9N -

{ H.Rajendra Fr
Member (A) .




To

1. The Director General, )
Employees State Insurance Cogpporation,

Kotla Road, New Delhi.

2. The Regional Director,
A.P.Employees’State Insurance Corporation,

rRegional Office, 5-9-23, Hill Fort Road,
Hyderabad-463.

3, One copy to Mr.P.Naveen Rao, advocate, CAT. Hyd.

4. One copy to Mr N.R.Devraj, Sr .CGSC.CAT.Hyd.
5. One ¢copy vv oeu- - _. )

6., One spare coOpy.
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T COURT

TYPED BY CHECKED BY

COMPAREL BY APEROVED v

IN THE CENTRAL ADMINISTRATRIVE TRIBHNAL

,

HYDERABAD BENCH ATHYLDERABAD

_ e
THE HON'BLE MR.JUSTICE M.G.CHAUDHART

VICE~CHAIRMAN
e

THE HON'BLE Mh.H.RAJENDEA PRASADsM(A)
Y : ' 't‘
Dated: &= O -1996 :

ORDER / JUDGMENT

M R e N
in
0.A.No. | 6 [‘EIC\()

T, A.No., (w.p. )

I - . )' .
Admit¥ed and Interim Directddns

Issued,
Allowed.

Dispoged of with directions

Dismissed

| ——
o

Dismigsed as withdrawn.
Dismipsed for Default.

Ordered/Re jected.

No order as to costs.






